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ORDER

Counsel representing both the parties, present. On the prayer made by the
petitioner’s counsel seeking for appointment of an Observer in the pleading stage,
the respondent’s counsel has come forward giving an undertaking that the
respondents will not encumber any of the assets of the company pending disposal
of this case. This Bench accordingly orders that the respondents not to alienate

any of the assets of the company pending disposal of the case.

Meanwhile, both the parties are directed to complete their pleadings by filing
rejoinder, if any, within 15 days hereof, sur-rejoinder, if any, within 15 days
thereof. For there not being any objection to the counsel for respondent to furnish
financial statements on monthly basis, the respondent’s side is directed to file
financial statements on monthly basis i.e. on 1% of every month pending disposal

of this case.

For hearing further submissions, put up on 25.10.2018.
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